CCA Ne.203/02

CENTRAL ADMINISTRATIVE TRIBUNAL
ALIAHABAD BENGH, ALLAHABAD.

Allahabad, this the 12th day ef Nevember, 2003 «

QUOHUM : HON. MR, JUSTICE ReR.Ke TRIVEDI, V.C.
HON. MR. Ds Ro TIWARL, A.M.

CCA Ne.203 ef 2002 in O.A. Ne.L37 ef 1996
Raj Kishere Sharma 5/0 lLate Shri Jhapsi R/O 204/ 4, Shastri
NagarL, KanpuLeeees cot e Applicant.
Ceunsel for applicant sri K.K. Mishra.

Ve rsus

Vigyan ShankarT, General Managerl, Ordnance Factery, Kanpur.

PR qti-tpﬁsp.n‘ent.

Ceunsel fer respendent : sri A. Sthalekar.

ORDER
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BY HON. MR. JUSTICE R.R.K. TRIVEDIL, V.C. P
By this applicatien filed under sectien 17 of A.T.
Act, 1985, applicant has prayed te punish respendent fer
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wilful disekedience of the erder dated 17.1.2002 passed 1in
O.A. Ne.l37 eof 1996. The directien was to the fellewing

effect -

"Fer the reasens <tated abeve, the impugned erder
Ne.858 ef 14.3.1995 is quashed. The applicant shall
be deemed to have peen reinstated during the entire
peried the earlier érder of removal dated 3.,12.,1979 |
was in effect (except fer the peried 25,6.1989 teo
8.9.1989) and shall be paid Pay and allewances fer
which he weuld have been entitled under rules. The
ameunts which are due te the applicant shall be

paid te him within a peried of six menths aftex
deducting the ameunt already paid. There will ke
ne erder as te® cests."
2 Respendents have filed counter reply saying that
ne contempt has been committed and in para 16 ef the ceunter
it has been stated that the suspensien relates teo the peried
frem 4.11.1978 te 20.9.199L i.e. akeut 24 years and seme mere ﬁ
time 1is required fer calculating the payments due te the

applicant under erder of this Tribunal. In para 17 ef the ﬁ
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counter reply it has been stated that fer the peried frem
4.11.78 te 20.2.91 tewards dif ference of pay :;;“: lo;§:::£$ar
was already paid. Fer the remgining ameunt @ cheque of
Re.72,899/- of Aug.l8,2003 has been given te the applicant
towards full and final payment. Ceunsel fer respendents has
submitted that the entire .meunt due te the applicant has _
peen paid and nething ijs new due and directien ef this Tribunal|
has been fully cemplied with. In suppert of his submissien, |
ceunsel fer respendents has pliﬁgd bfiore us a coepy eof the

cheque and the calculatien sh@&tl:ﬁ.the letter dated 27.8.2003.i ¥
The decument shall be kept on recerd.

3. Censidering the aferesaid decument, in eur epinien, |
erder of this Trisunal has been cemplied with. There is ne
questien ef any centempt. Centempt applicatien is dismissed.

Netices are dischargeé.

Ne erder as to cests.
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